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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI CIRCUIT BENCH AT KOCHI 

 
                            Appeal No. 48 of 2022  

 
Applicant(s):: Sri. Roy Thomas, Kerala 

 
                                  Versus 
 

Respondents:: The Kerala State Pollution Control Board & 
Others 

 
 

REPORT FILED BY THE ENVIRONMENTAL ENGINEER, 

KERALA STATE POLLUTION CONTROL BOARD, DISTRICT 

OFFICE, PATHANAMTHITTA, REPRESENTING THE 6th 

RESPONDENT 
 

 

I, Pravithamol T.N, aged 47 years, W/o R.Gopakumar, Assistant 

Environmental Engineer (in full additional charge of Enviornmental 

Engineer) do here by submit that I am authorised to represent the 

Kerala State Pollution Control Board, and that I am  conversant with 

the facts of the above case and I may state as follows. 

 

1. It is respectfully submitted that the Undersigned (Environmental 

Engineer I/C) is representing the 6th respondent in this application. 

Copy of the authorization letter is produced herewith and marked 

as Annexure R6 (a). 

 

2. The issue for consideration in O.A. 48/2022 is challenging the 

revalidation of Environmental clearance dated 26.07.2022 issued 

by the 10th respondent, the SEIAA in favour of the 11th 

respondent, the quarry owner. 

Pravithamol T 
N
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3. The 10th respondent was conducting quarry operations located 

in survey numbers 147/5, 8, 9, 10, 148 & 149/4 in V- Kottayam 

Village, Konni Taluk, Pathanamthitta District. Consent to operate 

was issued separately as detailed below based on different lease/ 

LOI. 

 

Sl No. Consent Number Survey Numbers 
Date of 
Issue 

Validity 

1 QCO/PTA/7/R1/09 148, 147/8,9,10 18.07.2009 30.06.2012 

2 QCO/PTA/16/R2/2013 147/5 17.08.2013 03.07.2014 

3 QCO/PTA/157/2013 149/4 18.12.2013 04.07.2014 

 

Copy of the old consents issued is produced herewith and 
marked as Annexure R6 (b), (c), (d). 

 

4. Later an application for Consent to operate was received 

from the 10th respondent for quarry operations located in survey 

numbers 147/1, 147/2, 147/3,147/4, 147/5, 147/8, 147/9, 147/10, 

148 & 149/4 in the same village along with Valid Environmental 

Clearance, Letter of Intent from M & G, adequate fee & other 

relevant documents including village officer’s certificate on 05.10. 

2018. Total extent of land is 6.098 hectares. Consent to operate 

(up to the Environmental Clearance period) was issued on 

05.07.2019 up to 09.08.2020. Again an application for Consent to 

operate renewal was received in this office along with relevant 

documents on 28.05.2020 & consent renewed up to 09.08.2022. 

Recently on 15.07.2022 renewal application was again received 

for the same quarry survey numbers along with valid EC up to 

10.08.2025. Based on this application, enquiry was conducted 

from this office on 02.08.2022. The quarry was not working during 

the  time &  noticed  that  no  residence  was  within  50m from the  
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marked boundary of the quarry. Since they have submitted valid 

EC, LOI, & village officers’ certificates  stating that no  residence  

within  50 m  from the quarry, Consent to Operate renewal has 

been issued from the Kerala State Pollution Control Board for the  

quarry on 03.08.2022 vide order No. QCO/PTA/157/R3/2022. 

Copy of the consent is produced herewith and marked as 

Annexure R6 (e). Copy of Environmental Clearance is produced 

herewith and marked as Annexure R6 (f). Copy of LOI is 

produced herewith and marked as Annexure R6 (g). Copy of the 

village officer’s certificate is produced herewith and marked as 

Annexure R6 (h). Copies of the consent issued up to 09.08.2020, 

& 09.08.2022 are produced herewith and marked as Annexure 

R6 (i) & Annexure R6 (j). Consolidated statements of consent 

issued to the above mentioned survey numbers are detailed 

below. 

 

Sl 

No. 
Consent Number Survey Numbers 

Date of 

Issue 
Validity 

1 
QCO/PTA/157/R1/EXP/201 9 147/1,2,3,4,5,8,9,10, 

148,149/4 
05.07.2019 

09.08.2020 

 

2 QCO/PTA/157/R2/2020 
147/1,2,3,4,5,8,9,10, 

148,149/4 
11.06.2020 

09.08.2022 

 

3 QCO/PTA/157/R3/2020 
147/1,2,3,4,5,8,9,10, 

148,149/4 
03.08.2022 

09.08.2025 

 

       
 

5. A Complaint against illegal quarrying of the unit was received in 

this office 10.02.2020. Inspection was conducted from this office 

on 10.11.2020. A temple was seen at a distance of 15m from the 

area of quarrying. This temple was not shown in the EC and site 

plan submitted by the unit.   As minimum   distance   criteria   was  

not  maintained  from the  temple,  to  verify   whether   illegal  
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quarrying is conducted by the unit a letter was sent to the 

Geologist, Pathanamthitta. A copy of the letter sent to the 

Geologist and reply received is produced herewith and marked as 

Annexure R6 (k). 

 
6. A complaint against illegal discharge of waste water from the 

quarry was received in this office on 05.02.2021 from the 

Appellant Sri. Roy Thomas & enquiry was conducted on the same 

day. Based on the inspection findings, notice was issued to the 

10th respondent on 25.02.2021. Copy of the notice is produced 

herewith and marked as Annexure R6 (l). Again direction was 

issued to the quarry owner to reuse the stored water & not to 

discharge the same on 24.03.2021. Copy of the direction is 

produced herewith and marked as Annexure R6 (m). Later the 

same complaint again received from the same Appellant on 

15.04.2021. Enquiry was again conducted based on this complaint 

on 02.07.2021 & direction issued on 23.09.2021. Copy of the 

direction issued is produced herewith and marked as Annexure 

R6 (n). 

 

 

7. Later Sri. Roy Thomas the Appellant submitted a request to 

cancel the consent issued to the quarry as the renewal of EC was 

recalled by the Hon’ble High court of Kerala. But the quarry owner 

submitted valid EC dated 26.07.2022 up to 10.08.2025. 

 

8. The issue raised in this OA is regarding the revalidation of the 

EC granted by the 10th respondent. This respondent issued the 

consent based on the relevant documents including valid EC, LOI, 

& existing distance norms. 
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9. Total 32 survey numbers are included in the Environmental 

clearance. But only the survey numbers mentioned under 

paragraph 4 has obtained valid consent from KSPCB. 

 

10. The quarry was again inspected by this respondent along with 

OA 304/2019 Joint Committee members on 21.11.2022 & noticed 

that the quarry was not working during the time. 

 
 
 

Dated this the 27th   day of  2023 

 
 
 
 

 
              PRAVITHAMOL T.N.  
REPRESENTING 6th RESPONDENT 

Pravithamol T N
Digitally signed by Pravithamol T 
N 
Date: 2023.02.25 13:27:43 +05'30'

PCBAEE
SEAL



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI CIRCUIT BENCH AT KOCHI 
 

IN 
 

APPEAL No. 48 of 2022 
 

   Petitioner             :     Sri. Roy Thomas, Kerala. 
 

Versus 
 

Respondent(s)     :    The Kerala State Pollution Control  

                    Board & Others 
 

VOLUME 2 

Index 
 

Sl. 

No. 

Description Pages 

1 Annexure R6(a)–True copy of the authorization letter 
dated 10.10.2022 

 

6 

2 Annexure  R6(b-d)  - True copies of the old Consent  7-20 

3 Annexure R6(e)– True copy of the Consent to operate 

renewal dated 03-8-2022 issued by the Board.   

 

21-23 

4 Annexure R6(f)-  True copy of the Environmental 
Clearance  

24-26 

5 Annexure R6(g)  -  True copy of the LOI.  27-28 

6 Annexure R6(h)  -  True copy of the village officer’s 
certificate with English translation.  

29 

7 Annexure R6(i-j) – True copy of the the consent issued up 
to 09.08.2020, & 09.08.2022 

30-37 

8 Annexure R6(k) – True copy of the letter sent to the 
Geologist and reply received with English translation  

38-39 

9 Annexure R6(l) - True copy of the notice dated 25.02.2021 

with English translation 

40 

10 Annexure R6(m) – True copy of the direction was issued to 
the quarry owner dated 24.03.2021 with English translation 

41 

11 Annexure R6(n)- True copy of the direction dated 
23.09.2021 with English translation 

42 
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Translation of Annexure R6(h) 

 

 

No.179/22        Village Office 

         V. Kottayam 

         02-08-2022 

 

 

CERTIFICATE 

 

This is to certify that, there are no houses, places of worship, educational institutions, 

reservoirs, vehicular roads, railway lines or other Government establishment within a 

radius of 50 meters of a single plot of land bearing Re. Survey Nos. 147/1, 2, 3, 4, 5, 8, 9, 

10, 148, 149/4 at V. Kottayam Village in Konni Taluk of Pathanamthitta District.  

 

 This certificate was issued for submitting in Pathanamthitta Pollution Control 

Office. 

              Sd/-    2/8/12 

     Seal      Village Officer 

                                V.Kottayam 
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Translation of Annexure R6(k) 

PCB/PTA/ICO/QR/25/2008      17.11.2020 

 

From 

 The Environmental Engineer 

 

To 

 The Geologist 

 Pathanamthitta 

 

Sub:- Complaint filed by Mr. Roy Thomas  received from the Department of 

Environment J & S, Ambadi, V-Kottayam regarding illegal rock mining going–reg 

 

Ref:- Inspection conducted by Board Officials on 10.11.2020 

 

Sir, 

 Based on the above complaint, Board Officials had conducted inspection against 

illegal rock mining in J & S, Ambadi located in V-Kottayam Village.  At the time of 

inspection, a temple was seen located  at about 15 meter from the boundary of the quarry 

site. This temple is not marked in EC, site plan etc.  As informed by the Quarry 

Proprietor, mining is currently going on the Survey Numbers 152/6, 146/1, 152/8, 152/10, 

152/12, 152/14 and 152/15.  Mining is suspected at this location violating distance norms. 

Please report whether unauthorised mining is being carried out in the unit, to take further 

action against this unit.  

Yours faithfully, 
Sd/-  

Environment Engineer 
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Translation of Annexure R6(k) 
 

Mining & Geology Department,  

District Office, Pathanamthitta, 

                                                    Seal    Mini Civil Station, Aranmula P.O,  

      4/01/2021   Phone : 0468-2317119 
E-mail : geo.pat.dmg@kerala.gov.in 

Date: 31-12-2020 

No.2797/DOPTA/M/2020 
 

Geologist, 
 

To   

The Environmental Engineer,  

 Kerala State Pollution Control Board,  

 Pathanamthitta.  
 

Sir,  
 Sub:- Quarrying of Granite – Details of permit of J & S,  Granites -reg 
 

 Ref:- 1) Kerala Minor Mineral Concession Rules, 2015 

                     2) Order No. 44/11-12/2104/M3/11 dated 29-04-2011 of Hon’ble Mining  

and Geology Director.  

                     3) Order No. 47/11-12/2105/M3/11 dated 29-04-2011 of Hon’ble Mining  

and Geology Director. 

                      4) Order No. 45/11-12/2103/M3/11 dated 29-04-2011 of Hon’ble Mining  
and Geology Director. 

                       5)Letter No. PCB/PTA/ICO/QR/25/2008 dated 17.11.2020 of that office. 
 

 Attention is invited to the references mentioned above.  Quarrying leases were 

issued to Mr. Sadanandan, Managing Partner, J & S Granites, V- Kottayam  for quarrying 

of granite in 32 Ares area in Sy. No.152/6, 15 Ares area in Sy. No. 146/1 and 73 Ares 

area in Sy. Nos. 152/8, 10, 12, 14, 15 situated in Konni Taluk, V- Kottayam Village, vide 

reference Nos. 2, 3 and 4 respectively for the duration up to 10.05.2021 for quarrying.  As 

per the Memorandum of MoEF, lease issued prior to 18.05.2012 which was its publishing 

date, environment clearance is not mandatory currently which was released based on the 

judgment in the case filed by Sri. Deepak Kumar Vs. State of Haryana before the Hon’ble 

Supreme Court of India making Environmental Clearance mandatory. Also, the quarry 

owner has obtained deemed panchayath licence in this case for quarrying. Based on the 

above documents, according to Ref No.1 Rules, the movement permit for mining as per 

Rules is being issued from this office.  At the time of issuing the quarrying licence, the 

information about the nearby temple is not found recorded in the relevant file of this 

office.  

Yours faithfully,  

Sd/- 
Geologist  
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Translation of Annexure R6(l) 

PCB/PTA/ICO/QR-25/2008       25.02.2021 

NOTICE 

Sub:- The illegal discharge of sewage into the stream from your quarry named ‘Quarry of 

Sandanandan’, V- Kottayam  
 

Ref:- 1) Complaint received in this office on 05.02.2021 

 2) Site inspection conducted by the Board on 05.02.2021 

Sir,  

Attention is drawn to the above subject matter.  On the basis of Ref No.(1), inspection 

was conducted by Board Officials vide ref No.(2) and it was noticed that the waste water 

mixed with rock dust was flowing from your quarry to the nearby stream.  This is an 

offence, punishable under the Water Pollution (Control and Prevention) Act, 1974 and 

Environment Protection Act, 1986.  You are directed to show cause if any to this office 

within 7 days on receipt of this letter for not proceeding against you.  

      For Kerala State Pollution Control Board 

         Sd/- 

        Environmental Engineer 

To 

 The Proprietor,  

 J & S Granites / Ambadiyil Granites,  

 V- Kottayam  

 

Copy to :- Secretary, Pramadam Grama Panchayath.  
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Translation of Annexure R6(m) 

 

PCB/PTA/ICO/QR/25/2008                                       24.03.2021 

 

From  

 Environmental Engineer 

 

To 
 Sri. K. Sadanandan, 

 Ambadiyil New Bunglow, 

 Pannivizha, Adoor,  

 Pin – 691 523. 

 

Sub:- The operation of your firm ‘Ambadiyil Granites / J & S Granites, V- Kottayam’ – 

reg 

 

Ref :- 1) Consent letter No.ICO/PTA/CR/55/2018 dated 16.02.2018 valid up to 
30.06.2023 

              2)  Complaint against the establishment regarding discharge of waste water in to 

the canal 

    3)  Inspection conducted by the Board on 05.02.2021 

    4)  Notice dated 25.02.2021 of the even number issued by this office 

    5)  Your reply dated 05.03.2021  

 

Sir,  

 Attention is drawn to the above references.  The explanation submitted by you as 

Ref No.(5) for the notice issued to your institution under Ref. No. (4) is not 

satisfactory.  The illegal discharge of waste water from your establishment into the 

drain has been confirmed by the Board during its inspection. Therefore, you are 

hereby directed to reuse the waste water generated in the quarry. If it is found that 

the conditions of the consent are not being compiled with, the consent will be 

withdrawn without further notice.  

 

Yours faithfully,  

 

Sd/- 

Environmental Engineer 
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Translation of Annexure R6(n) 

 

PCB/PTA/QR/25/2008       23.09.2021 

 

From  

 Environmental Engineer 

 

To 
 Sri. Sadanandan, 

 Ambadiyil New Bunglow, 

 Pannivizha, Adoor,  

 Pin – 691 523. 

 

Sub:- Complaint about pollution of stream flowing near to quarry – reg 

 

Ref :- 1)      Complaint received in this office on 15/04/2021 on the subject  

          2)       Inspection conducted by the Board on 02.07.2021 
Sir,  

 

Attention is drawn to the above reference.  As per Ref.No.1, a complaint was received 

regarding the pollution of nearby stream due to the waste water discharged from your 

quarry.   The Board officials have conducted an inspection and collected water samples as 

per Ref. No.2.  During the inspection, it has been noticed that water is flowing into the 

stream from quarry.  According to the test results of the water sample, the amount of coli 

form bacteria in the water is high. This indicate that, the water that collects and releases 

from your quarry is contaminated.  Therefore, you are directed to provide scientific 

treatment facility for treating the waste water generated in the quarry and do not discharge 

the sewage into the pond provided in the premises of the quarry.  The action taken by you 

on the issue should be reported within 7 days of receiving this letter.  

 
 

Yours faithfully,  

 

Sd/- 

Environmental Engineer 
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